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No Evidence of
Foxconn Bias
Against Married
Women: Report

Our Bureau

New Delhi: A probe by the la-
bourlaw authorities hasfound
noevidence of discrimination
against married women in re-
cruitment and employment
processes at Foxconn's Chen-
nai iPhonefactory.

The regional labour com-
missioner, Chennai, submit-
ted the report to the Union la-
bour ministry stating there
wasnoevidence. “Alltheemp-
loyees confirmed that they
arenotfacingany form of dis-
crimination concerning wa-
gesand promotions,” it said.

However, the mi-
nistry is awaiting
the response from
the state govern-

ment following which it will
firm up its observations for
submission to National Hu-
man Rights Commission.

“After reviewing the sub-
missions, records and state-
ments from married female
employees, the report conclu-
ded that there is no evidence
supporting claims of discri-
mination in the recruitment
and employment processes at
the Foxconn Chennai iPhone
factory,” the regional labour
commissioner said in its sub-
mission, people privy to the
matter said.
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Chopra MLA: Never questioned woman’s character, not moral
police

https://timesofindia.indiatimes.com/city/kolkata/chopra-mla-never-questioned-
womans-character-not-moral-police/articleshow/111471922.cms

Kolkata: One more person has been arrested in the case of the public flogging of a
woman in North Dinajpur's Chopra, police said on Wednesday. According to
sources, the arrested Amirul alias Budha Mohammad, is an aide of Tajemul Haque
aka ‘JCB’ — the prime accused in the case, already in custody.

Chopra MLA Hamidur Rehman on Wednesday reached the state assembly to attend
a meeting, a day after CM Mamata Banerjee called him to express her displeasure.
The MLA was also show-caused by Trinamool. Speaking to reporters outside,
Rehman said: “A woman was insulted. | have already apologised for that. ‘JCB’
should be punished.” “I have not questioned the woman’s character. | only spoke
about what she did. | am not moral police,” he added.

Asked on his links with ‘JCB’, Rehman said, “He is with Trinamool. But he is not a
party office-bearer. He was not in my shelter.” Rehman then took a taxi and left,
refusing to take any more questions. Rehman was sent a show-cause notice on
Tuesday, two days after a video went viral of a man and a woman being pinned
down to the ground and flogged by a Trinamool worker on being found “guilty” of
being in an extramarital relationship by an ‘insaaf sabha’ (kangaroo court).

According to sources, the show-cause letter was sent to Rehman by North Dinajpur
Trinamool district president Kanailal Agarwal. He has been given seven days to
respond. The district president would forward his response to state leadership, who
would then decide on the next steps.

We also published the following articles recently

56 doctors get show-cause notice for unauthorized absence in KeralaAmidst
unauthorized absences, the Additional Chief Secretary, Rajan Khobragade, stresses
the critical need for 56 doctors to swiftly return to government service for the sake of
patient care. The government's firm stance aims to uphold the integrity of the
healthcare system by ensuring doctors fulfill their duties promptly.111399485

NHRC notice to West Bengal govt, DGP over 'public flogging' of couple in Uttar
Dinajpur districtNHRC issued notices to West Bengal government and police chief
over viral video of a couple being beaten in Uttar Dinajpur. Governor sought a report
from Chief Minister amidst BJP accusing TMC, highlighting past incidents in Cooch
Behar, Sandeshkhali, and North 24 Parganas.111411080

Talibani punishment': West Bengal governor meets Chopra flogging
victimsGovernor changed plans to meet victims in Cooch Behar instead of Chopra.
Interacted with victims to gather details. Assessing whether to visit Chopra. Police
filed case after video of couple being beaten by 'JCB' went viral. The incident was
related to a kangaroo court and illicit relationship.111425516
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Congress knocks NHRC doors for Rs 1 crore compensation

https://www.msn.com/en-in/news/India/congress-knocks-nhrc-doors-for-rs-1-crore-
compensation/ar-BB1pjabm

NEW DELHI: A Delhi Congress delegation led by its president, Devender Yadav,
met the chairperson of the National Human Rights Commission (NHRC) on Tuesday
to seek compensation of Rs 1 crore for the families of those who died during the
unprecedented extreme rain on June 28 in the city

The city government has announced Rs 10 lakh compensation for the deceased’s
next of kin.The delegation submitted a memorandum to the NHRC chairperson,
Vidya Bharthi Sayani, and also sought penal action against the officials responsible
for the fatalities.

“The Delhi government officials failed to make advance preparations to tackle rain-
related accidents and water-logging,” Yadav said.

Yadav said that the NHRC chairperson assured the Congress delegation that she
will write to the concerned departments to find out about the lapses and takeprompt
action againstthe officials responsible.

According to government records, 11 people died in rain-related incidents as the city
received 228 mm of rainfall in a day, the highest in 88 years. Among the deceased
were the labourers who were burried alive at a contruction site in Vasant Kunj after a
wall fell on them. A taxi driver died after conopy of Delhi airport fell on his car rooftop.
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Congress knocks NHRC doors for Rs 1 crore compensation

https://www.newindianexpress.com/cities/delhi/2024/Jul/03/congress-knocks-nhrc-
doors-for-rs-1-crore-compensation

“The Delhi government officials failed to make advance preparations to tackle rain-
related accidents and water-logging,” Yadav said.

NEW DELHI: A Delhi Congress delegation led by its president, Devender Yadav,
met the chairperson of the National Human Rights Commission (NHRC) on Tuesday
to seek compensation of Rs 1 crore for the families of those who died during the
unprecedented extreme rain on June 28 in the city.

The city government has announced Rs 10 lakh compensation for the deceased’s
next of kin.The delegation submitted a memorandum to the NHRC chairperson,
Vidya Bharthi Sayani, and also sought penal action against the officials responsible
for the fatalities.

“The Delhi government officials failed to make advance preparations to tackle rain-
related accidents and water-logging,” Yadav said.

Yadav said that the NHRC chairperson assured the Congress delegation that she
will write to the concerned departments to find out about the lapses and takeprompt
action againstthe officials responsible.

According to government records, 11 people died in rain-related incidents as the city
received 228 mm of rainfall in a day, the highest in 88 years. Among the deceased
were the labourers who were burried alive at a contruction site in Vasant Kunj after a
wall fell on them. A taxi driver died after conopy of Delhi airport fell on his car rooftop.
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Darjeeling Uf3¥ §Td IRSR A i difsal & ufve i &1 2 a9
SUY Ga{Tael B G0 DI

https://samacharnama.com/city/darjeeling/darjeeling-west-bengal-government-
announces-rs-2-lakh/cid14862131.htm

SISTeT <ol S || Ui S IRBHR A HTaaR &1 Ig § B iR fifeq & giferan
13l & 918 UAS Wb I URAR Pl 2 ARG TUY &1 Garaen 3R Fifsat & ufeerHt
DI BIEATIS & UG TR 1! ¢4 $I OIv0T & | Ui Se & I3 Ifed U saarer™
3 TR & Th U 1369 § g, "gfer RGNl & sifiidad Jdwmal aka- iR
T BT HRATS B B T8 & T3 g | Tt a1 & a1t Tadh g1 a1fgu| gd
Tt 1 Tt geTel W We 71" Sifaad FRIeRI® (ST 3R SR FAIS AR qHf
3 el fp s grT f&wn Sk fRifd &Y by 3R Brars W 2018 H A P gRI
fuffa fern-Adw @it gfer gomeal &1 igRe T §1 3 o, feRn-fdw 2019 &
TH IR 3R Y I 26 I P! R I viia fbu U 91" 39 9, YRdg ST aref
(HTSTUT) & faemas! A HTaaR & ufy § e faugy gieR & a1eR UeR far ik
Iog iR 3R BIe ARA &1 giferan geisil & harg offd &RI ¥ S B 1 77
DI MG GfeOr & Yo fauras Sfdften uig = ddieararst ¥ oel, "I98
BT, ST a1 R 78t 8 | I8 HRd ¢ |

g9 Wefters S ot AN B § 3R Uiy S7a § BI-0aRIT 1 S8l &I AN B
21" aRy o AdT gdg ISR 7 5T B HrH-ogaRT &1 RS F = wua
oIl B YfHHT R TaTd ISTT 3R Hg J [T Pt for T e & we-oR ufy sma o
AU &F 3T 355 (STELT SATHHUT 3R 3MdlRes ifd I AT BI & HRA BT g
F1 Hdd) I ar far | Usd U6 9w & T9 # dEnR, e ddb, TigaT,
IRUTH 3R dRPAR H 9 J HH g an ot foifir ok s i & o9 =<t 71
STaleR geiel | difedl &1 IR1 & Jag H A &1 751 FHIR B AP AFAIIDR
TN = T & T A4 R g I1eye & e awis & iR ofte fgar o
giferan geet W fawga RAE 0w w3 & forw Afew oY fvan unl W ieiaR &t ot
TS FR B o # His gR1 31 T2 8 &1 T SR A I o ¢, forad
RfIAR &R A IR 24 WA ol & ifkarger # wi-ae &1 gt g T 31 1| ged
& ANT A RIY T i 7 SRk oidd Rig & Ad@ d $© JedRn A AqaR Id
Pice & B W gHA fHaT 3R I¥ TaM B! IR B W 39D A B o dier|
Hd IR W IR A 3T R IS, €3, fade 3R gt fews J gHan fwar| Af iR I
a1 aFl R U § °9rd 81 T8 R I8 SRuard # el HRET UST| gy 3 39 d%
T WA | g8 Al o fevra o feran g1
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Foxconn ‘not hiring married women’ at iPhone plant in India:
Government to check hiring practices

https://timesofindia.indiatimes.com/technology/tech-news/foxconn-not-hiring-married-
women-at-iphone-plant-in-india-government-to-check-hiring-
practices/articleshow/111465541.cms

A team of the labour department has visited the Foxconn’s iPhone assembly plant in
Sriperumbudur in Tamil Nadu and questioned company executives about their hiring
practices for iPhone assembly jobs, a report has said. The development comes days
after the Apple supplier was reported to have “systematically excluded” married
women from jobs at the factory.Citing A. Narasaiah, the regional Ilabour
commissioner, news agency Reuters reported that a five-member team visited the
plant on July 1 and spoke to company directors and human resources officials on the
alleged discrimination by Foxconn.

“‘We are collecting information, and have asked the company to submit documents
like company policies, recruitment policies” as well as evidence of compliance with
labour laws and information on maternity and retirement benefits, Narasaiah said,
adding, “They told us they are not discriminating.”
Notably, the inquiries come after Prime Minister Narendra Modi's government asked
state officials to provide detailed reports on the matter.

Foxconn employees 33,360 women, 2,750 are married

Citing Foxconn, Narasaiah said that the company employs 41,281 people, including
33,360 women. Of these, some 2,750, or about 8%, were married. However,
Foxconn did not provide details on the staffing figures into specific areas such as
iPhone assembly, where Reuters reported about the discrimination.
As per the commissioner, the labour inspectors interviewed 40 married women
inside the plant, who raised no concerns about discrimination.
Earlier this week, the National Human Rights Commission (NHRC) took suo motu
cognisance of reported discrimination by Foxconn and issued notices to the Union
ministry of labour and employment and Tamil Nadu government.
It has been alleged that a former HR executive at Foxconn, India gave verbal
directions to the hiring agencies in this regard.
“It is the obligation of the state authorities to ensure that all companies follow the
norms and regulations relating to labour laws and the right to health and dignity to
any individual, including women, who are working in the supply chain of any
production unit of the private sector,” NHRC said.
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Foxconn ‘not hiring married women’ at iPhone plant in India:
Government to check hiring practices

https://www.msn.com/en-in/entertainment/hollywood/foxconn-not-hiring-married-
women-at-iphone-plant-in-india-government-to-check-hiring-practices/ar-BB1pI\WWVK

https://progresnews.com/news/foxconn-bias-no-evidence-found-of-discrimination-
against-married-women-says-report/137106/

Ateam of the labour department has visited the Foxconn'’s iPhone assembly plant in
Sriperumbudur in Tamil Nadu and questioned company executives about their hiring
practices for iPhone assembly jobs, a report has said. The development comes days
after the Apple supplier was reported to have “systematically excluded” married
women from jobs at the factory

Citing A. Narasaiah, the regional labour commissioner, news agency Reuters
reported that a five-member team visited the plant on July 1 and spoke to company
directors and human resources officials on the alleged discrimination by Foxconn.

“We are collecting information, and have asked the company to submit documents
like company policies, recruitment policies” as well as evidence of compliance with
labour laws and information on maternity and retirement benefits, Narasaiah said,
adding, “They told us they are not discriminating.”

Notably, the inquiries come after Prime Minister Narendra Modi's government asked
state officials to provide detailed reports on the matter.

Foxconn employees 33,360 women, 2,750 are married

Citing Foxconn, Narasaiah said that the company employs 41,281 people, including
33,360 women. Of these, some 2,750, or about 8%, were married. However,
Foxconn did not provide details on the staffing figures into specific areas such as
iPhone assembly, where Reuters reported about the discrimination.As per the
commissioner, the labour inspectors interviewed 40 married women inside the plant,
who raised no concerns about discrimination.

Earlier this week, the National Human Rights Commission (NHRC) took suo motu
cognisance of reported discrimination by Foxconn and issued notices to the Union
ministry of labour and employment and Tamil Nadu government.

It has been alleged that a former HR executive at Foxconn, India gave verbal
directions to the hiring agencies in this regard.

“It is the obligation of the state authorities to ensure that all companies follow the
norms and regulations relating to labour laws and the right to health and dignity to
any individual, including women, who are working in the supply chain of any
production unit of the private sector,” NHRC said.
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Jamshedpur TEIRAT &I IR A fRWR &R a1@ UR E Uo ot
9o urdiSte oie Wt faar, g ArarfteR A forar @3

https://samacharnama.com/city/jamshedpur/jamshedpur-minor-arrested-by-police-
and-sent-to-ghaghidih/cid14861582.htm

SORIGER ol S 1! gferd A ATaTfenT $RIUY &) WigeR HigH AHd 8 fIRER 3R &
e NoF &1 I9 TRftetg oid Ul &, 3fiellg Aoigr SRIaR & HUlGd did $UR A
3! RIeprd AT AFAIGR i faRy Fareard Jiem Rgr @ @l e R 3
A ¥ S ifteTial I sfare ot 7. e a1g giemn Rigr = il Sa siefes
& O T s AT I S Tt Twaraell &1 o B B ST f3an. T & IRM
Udl Ia & ofd ® dg dg@! AEier 8. e a1g s Rt 3 @ e 9d
eftered I ARUARY 3mae U forgamn ok ®I¢ § 99 fear. ary & Ararfert & s
U0 0 9 He&fid gxaae Ht i o1 99 33 . S TR 9 i SHaR &
3R O ® &g S1Ad el BT 3ATde U 3R Jaiferd gxaraet =amrag o o o &
T 8. BIE B M b IR 3 B! HRATS BT S, ST Sl ¢ & arefrar o
TSI Bt I WTg 17 T §. Ao Gferd A IqH! Y 19 T ferdt. 39 A H ATaTfent
D T1d GUR T[S o & Fold 20 H 2024 PI MITSl8 oid Ul fedT 1. 39 A d |
B PAR A AT AFTIISR N ¥ <l & e Ifed PRar B SR e
DI T4 T Ao R TS &1 IRyd gaimas <7 &t 7 B,
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Jamshedpur Nhrc Action : TI®TR & 3Tdeg TR ARMd g4 H 3¢ HHIRM
A depTd G foran, AraiferT &) wia § s feur, Wifsa &t e
H3TasT

https://sharpbharat.com/information/jamshedpur-nhrc-action-put-the-minor-in-jail-the-
victim-will-get-compensation/433133/#goog rewarded

SHRIGYR : X1 S /7 FaT 3 61 X B Wyre R A iE R iy a1 R =51 (R s eisuey)
DI AT G Jolgy JHT A YA & YUT &b bid puIIA R dfb arfe s aanfa o
TSHT G Hhd, U a1 TS TR Hhd, 1 a1 It Srar a1, o1 1 o1 <fRr a1 & a1 &
S § O (FHRTQR) W 20 WS 2024 ¥ AT 7T § Sfafds A1 1 T T & A F BT 07 39
Ter FIRA ST AT A AAIRTY. GG ATR B A R RadqaAfaa
GRAR T AR AT S IS T f &1 K af 9 a1 9 das b a1 . a9 3% uar g
o eI e WA AN pA qTic A 5T dsd &1 39 19 98 fA T 8. (o +f
Ue) 4t Tait RY 81 A QR 7T Yohd & T X WRDT I BT IS bl AT U DR Bl o el
&% J HgT. d9 Udl 91 [ ST TSP B IH 17 aN 8. PR AR BT P Ugad R A1 @
1 ot S § a3l & A Sl 3oy uF § A Hohd 9 o7 @ar R B S H 3Sh N o
3 3R I SR ¥ & o fOr @ v a1 & It o o7 o A, %M €9 FA 3 3¢ BT
I & e RO R gy a1 &5 =17 3idy U 9 9 | &t WA & 7 T Ay o
HATTST ¢ BT SR AT I A A1 T BT ST A Bl g AU QW W IR T H13aT 3
FRA Bt T T AREA 8 T X 3¢ HH! X & e i 5. 39 IRg RATAA BT 24 G &F
3fER B ARMA g 19 T 3¢ BT TF B R O 7€ IR gha 71 Ry 517 g fora.
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Kin vandalise hosp after child’s death

https://timesofindia.indiatimes.com/city/hubballi/family-vandalizes-hospital-after-
childs-death/articleshow/111471732.cms

Belagavi: Soon after doctors declared a seven-month-old child dead, its family
members vandalised equipment in a hospital in Gokak town on Wednesday morning.
According to sources, the family of Shivanand Badabadi from Benachinmaradi
vilage had admitted the child to Arogya Adhar Hospital in Gokak on June 30,
following fluctuations in the child’s health. On Tuesday morning, doctors informed the
family that the child’s health was improving.

However, suddenly at night, the doctors told the family that platelets in the child were
falling sharply. Later, arrangements were made to bring platelets from Mudhol town.
Despite all efforts, the doctors announced the child's death on Wednesday morning.
Shocked by the information from the hospital management, the family members of
the child staged a protest on the premises of the hospital and vandalised equipment.
The family alleged that the child had died on Tuesday night itself, but doctors
informed them later in the morning.

Immediately upon receiving information, police reached the spot and controlled the
situation. No case has been registered at the police station.

We also published the following articles recently

Man abducted as child reunited with family after 16 years of captivity in Rajasthan
village, thanks to a truck driverAfter 16 years of captivity, Monu Sharma, formerly
known as Raju, was reunited with his family in Dehradun. Identified by his mother
through childhood memories, he received police assistance for the reunion. The
emotional story of his abduction, escape, and reunion highlights the power of
perseverance and hope.111445912

Guidance for parents on managing the impact of social media on child mental
healthParental involvement in guiding children's social media use, fostering trust,
and seeking professional help for addiction or mental health issues are crucial in
ensuring a safe and healthy online experience for children.111318052

NHRC seeks report over death of girl childNHRC orders probe into girl's death due to
school negligence, demands prevention measures.111463799
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NHRC notice to Union home and health secretaries over quarantine
centres and whistle-blowers

https://sg.news.yahoo.com/nhrc-notice-union-home-health-142705867.html

New Delhi (India) September 27 (ANI): Acting on a petition that cites the "plight of
inmates at quarantine centres and COVID-19 hospitals", besides attack on
journalists and whistle-blowers, the National Human Rights Commission (NHRC) has
issued notices to the secretaries of the Home Ministry and the Ministry of Health and
Family Welfare.

The petition has been moved by lawyer and human rights activist Radhakanta
Tripathy who has cited several instances of deaths, injuries, sexual offences, snake
bites, electrocution and even suicides in the quarantine centres across India. In the
plea, Tripathy has also pointed out brutal assaults, arrests and threats to media
persons who are "risking their lives to convey the news of mismanagement...expose
corruption in the procurement of medical supplies...victimisation of the general public
and undignified treatment of the dead".

"Virtually it's nothing, but custodial deaths and tortures as quarantine centres,
COVID hospitals are the creations of the State," the plea of Tripathy states.

The petition adds that scores of people have been killed and many more attacked
and victimised for coming forward to expose corruption and wrongdoing in the last
six years, even as the Centre has notified the Whistle Blowers Protection Act, 2014,
and subsequently amended it. "The Act, however, is yet to be in force."

Tripathy's petition has quoted several instances of corruption, including the Delhi
High Court's judgment in litigation between importers and distributors over COVID-19
rapid test kits that has allegedly exposed the scam in the purchase by the Indian
Council of Medical Research (ICMR). (ANI)
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NHRC seeks report on child’s death after falling into hot dal

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-childs-
death-after-falling-into-hot-dal/articleshow/111471759.cms

Bhubaneswar: The National Human Rights Commission (NHRC) on Wednesday
requested an action taken report from state govt regarding the death of a five-year-
old girl from Gajapati district. She died after falling into a hot cauldron of dal at a
residential school in the district in April.

The deceased’s mother, Namita Mallick, worked as a cook at the Damadua Ashram
School under Mohana block. On April 16, the little girl accompanied her mother to
the school.

While Namita was busy in the kitchen, the child accidentally fell into hot dal.

The girl sustained severe burn injuries and was rushed to a govt hospital in Mohana.
Later, due to deterioration of her health condition, she was transferred to SCB
Medical College and Hospital, Cuttack, where she died on April 22.

Human rights activist and lawyer Radhakanta Tripathy filed a petition on this matter
on April 30. He alleged that the tragic incident occurred due to failure of school
authorities to ensure the child’'s safety. “Certain guidelines should have been
followed by the authorities during cooking. Both the supervisor and headmaster of
the school failed to perform their duties,” he added.

Tripathy requested the NHRC to investigate the case and take legal action against
officials responsible. He also urged the commission to direct the state govt to take
preventive actions and pay compensation of Rs 5 lakh to the family of the deceased.

The commission took cognizance of the case and issued a notification on
Wednesday. “Let the complaint be transmitted to Gajapati collector and principal
secretary of the school and mass education department with directions to investigate
the allegations made in the complaint and submit the action taken report within four
weeks for perusal of the commission,” the order stated. In similar cases previously
filed by Tripathy, NHRC had directed the state to take legal action against those
involved in the incidents and to pay compensation to the family members of the
deceased.

We also published the following articles recently

NHRC seeks report over death of girl childNHRC orders preventive actions and legal
consequences against negligent school authorities following the tragic death of a girl
in Gajapati district. Radhakanta Tripathy filed a petition, seeking compensation and
justice for the family. The commission directs the Gajapati district collector to
investigate and take necessary actions.111463799

Kerala Human Rights Commission probes night shoot at Angamaly Taluk
hospitalThe film shoot at Angamaly Taluk Hospital led to a Human Rights
Commission investigation due to patient access issues. Producer Fahad Fazil's film
'Painkli' faced allegations of disrupting hospital operations. The Commission
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emphasized patient care priority over film production, highlighting the need to
balance healthcare facility functions.111344337

NHRC seeks Bengal report on thrashing of couple by group 'linked to TMC'NHRC
demands a report from West Bengal's chief secretary and police chief on the brutal
assault in Lakshmipur village. The state government must detail actions to avoid
future incidents of human rights violations, as per NHRC's directive.111413317
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NHRC seeks report over death of girl child

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-over-death-
of-girl-child/articleshow/111463799.cms

BHUBANESWAR: The National Human Rights Commission (NHRC) on Wednesday
requested an action-taken report from the Odisha government regarding the death of
a five-year-old girl from Gajapati district. She died after falling into a hot cauldron of
dal at a residential school in the (district in April this year.
The deceased’s mother, Namita Mallick, worked as a cook at the Damadua Ashram
School under Mohana block. On April 16, the little girl accompanied her mother to
the school. While Namita was busy in the kitchen area of the school, the child
accidentally fell into the cauldron of hot dal.

The girl sustained severe burn injuries and was rushed to a government hospital in
Mohana. Later, due to the deterioration of her health condition, she was transferred
to SCB Medical College and Hospital in Cuttack, where she succumbed to her
injuries on April 22.

Human rights activist and lawyer Radhakanta Tripathy filed a petition regarding this
matter on April 30. He alleged that the tragic incident occurred due to the failure of
the school authorities to ensure the child's safety. "Certain guidelines should have
been followed by the authorities during cooking. Both the supervisor and the
headmaster of the school failed to perform their duties," he added.

Tripathy requested the NHRC to investigate the case and take legal action against
the responsible officials. He also urged the commission to direct the state
government to take preventive actions and pay compensation of Rs 5 lakh to the
family members of the deceased.

The Commission took cognizance of the case and issued a notification on
Wednesday. "Let the complaint be transmitted to the Gajapati district collector and
the principal secretary of the school and mass education department with directions
to investigate the allegations made in the complaint and submit the action-taken
report within four weeks for the perusal of the Commission," the order stated.

In similar cases previously filed by Tripathy, the NHRC had directed the state to take
legal action against those involved in the incidents and to pay compensation to the
family members of the deceased.



MSN, Online, 4.7.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

No discrimination against married women in recruitment practices
at Foxconn factory, says report

https://www.msn.com/en-xl/news/other/no-discrimination-against-married-women-in-
recruitment-practices-at-foxconn-factory-says-report/ar-BB1pmtap

Chennai (Tamil Nadu) [India], July 3 (ANI): A report submitted by the Regional
Labour Commissioner, Chennai, stated that no evidence has been found showing
discrimination against married women in employment and recruitment practices at
the Foxconn iPhone factory in Chennai after media reports carried on June 26
revealed that only unmarried women were eligible for assembly jobs while there was
no mention in this regard in the advertisements made by the company

The action, prompted by allegations of discriminatory practices, involved detailed
interviews and examination of records.

Notably, the media reports also mentioned a WhatsApp conversation between a
married candidate and the hiring agency of the company. When the candidate asked
about the salary and childcare facility offered by the company, the response was
'married not allowed'. The company, reportedly, refuted the allegations of
discrimination in employment based on marital status, gender, religion or any other
form, the National Human Rights Commission (NHRC) said.

The team, which visited the plant recently, conducted thorough interrogations of 21
married female employees. All the employees confirmed that they are not facing any
form of discrimination concerning wages and promotions.

They also stated that they are getting maternity benefits and all other welfare
amenities as per the Labour laws prevailing in the State of Tamil Nadu. They also
expressed their satisfaction with the working conditions prevailing in the
establishment

In discussions with Foxconn's management, it was revealed that 2,520 married
women are currently employed at the Chennai facility. The management reiterated
their adherence to all relevant labour laws, including the Equal Remuneration Act
and the Maternity Benefit Act.

They assured the investigating team that no discriminatory practices are employed
during recruitment, employment, or promotion processes. The management also
expressed their commitment to social welfare legislation and stated their
unawareness of the source of the allegations.

After reviewing the submissions, records, and statements from married female
employees, the report concluded that there is no evidence supporting claims of
discrimination against married women in the recruitment and employment processes
at the Foxconn Chennai iPhone factory.

The NHRC on July 1 took suo motu cognizance of media reports that Foxconn, a
major manufacturer of Apple devices has systematically excluded married women
from jobs at its iPhone assembly plant in Sriperumbudur, Tamil Nadu
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It was alleged by a former HR Executive at Foxconn, India that verbal directions
have been given to the Indian hiring agencies by the company in this regard. It also
stated that the company does not hire married women because of cultural issues
and societal pressure.

In a press release by the NHRC, the Commission observed that the contents of the
media reports, if true, raise a serious issue of discrimination against married women
causing the violation of the right to equality and equal opportunity.

Therefore, the Commission issued notices to the Secretary, Union Ministry of Labour
and Employment and the Chief Secretary, Government of Tamil Nadu calling for a
detailed report on the matter within one week. (ANI)
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No discrimination against married women in recruitment practices
at Foxconn factory, says report

https://www.aninews.in/news/national/general-news/no-discrimination-against-
married-women-in-recruitment-practices-at-foxconn-factory-says-
report20240703235246/

Chennai (Tamil Nadu) [India], July 3 (ANI): A report submitted by the Regional
Labour Commissioner, Chennai, stated that no evidence has been found showing
discrimination against married women in employment and recruitment practices at
the Foxconn iPhone factory in Chennai after media reports carried on June 26
revealed that only unmarried women were eligible for assembly jobs while there was
no mention in this regard in the advertisements made by the company.The action,
prompted by allegations of discriminatory practices, involved detailed interviews and
examination of records.

Notably, the media reports also mentioned a WhatsApp conversation between a
married candidate and the hiring agency of the company. When the candidate asked
about the salary and childcare facility offered by the company, the response was
'married not allowed'. The company, reportedly, refuted the allegations of
discrimination in employment based on marital status, gender, religion or any other
form, the National Human Rights Commission (NHRC) said.The team, which visited
the plant recently, conducted thorough interrogations of 21 married female
employees. All the employees confirmed that they are not facing any form of
discrimination concerning wages and promotions.They also stated that they are
getting maternity benefits and all other welfare amenities as per the Labour laws
prevailing in the State of Tamil Nadu. They also expressed their satisfaction with the
working conditions prevailing in the establishment.

In discussions with Foxconn's management, it was revealed that 2,520 married
women are currently employed at the Chennai facility. The management reiterated
their adherence to all relevant labour laws, including the Equal Remuneration Act
and the Maternity Benefit Act.They assured the investigating team that no
discriminatory practices are employed during recruitment, employment, or promotion
processes. The management also expressed their commitment to social welfare
legislation and stated their unawareness of the source of the allegations.After
reviewing the submissions, records, and statements from married female employees,
the report concluded that there is no evidence supporting claims of discrimination
against married women in the recruitment and employment processes at the
Foxconn Chennai iPhone factory.The NHRC on July 1 took suo motu cognizance of
media reports that Foxconn, a major manufacturer of Apple devices has
systematically excluded married women from jobs at its iPhone assembly plant in
Sriperumbudur, Tamil Nadu.Ilt was alleged by a former HR Executive at Foxconn,
India that verbal directions have been given to the Indian hiring agencies by the
company in this regard. It also stated that the company does not hire married women
because of cultural issues and societal pressure.In a press release by the NHRC,
the Commission observed that the contents of the media reports, if true, raise a
serious issue of discrimination against married women causing the violation of the
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right to equality and equal opportunity.Therefore, the Commission issued notices to
the Secretary, Union Ministry of Labour and Employment and the Chief Secretary,
Government of Tamil Nadu calling for a detailed report on the matter within one

week. (ANI)
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T e & TUST His A T TP ST, T SR RId IRER

https://www.patrika.com/national-news/chopra-case-of-west-bengal-takes-serious-
turn-one-more-accused-arrested-18816480
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fER SR ST Afed 35 sl & faemdf wet ek

https://www.bhaskar.com/local/rajasthan/jaipur/news/21-day-internship-program-
started-by-state-human-rights-commission-133265852.html
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